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[Order per: M.V.Ravindran. ] 
. 

  This appeal is filed against order-in-appeal No. 56-2008 dated  

10.11.2008. 

2. None appeared on behalf of the appellant despite notice.  On perusal 

of records, we notice that the issue lies in a short compass.  Hence we take 

up the same for disposal. 
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3.  Heard learned A.R. and perused the records.  It is seen from the 

records that the adjudicating authority as well as the 1st Appellate Authority  

have passed the orders very sketchily and we are not in a position to come 

to a conclusion as to why they want to confirm the demand of service tax 

liability on the appellant when  it is the  claim of the appellant that they are 

not engaged in cargo handling services but are only packers and movers, in 

the absence of any reasoning as to how this activity i.e. packing and moving 

of the house-hold goods falls under cargo handling services,  the impugned 

order is without any reasoning.  In our view it needs to be set aside and we 

do so.  In order to meet the interest of justice, the impugned order is set 

aside and the appeal is remanded back to the adjudicating authority to 

reconsider the issue afresh after following the principles of natural justices.  

Appeal disposed of by way of remand to the adjudicating authority. 

(Order pronounced and dictated in open court) 
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